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Name of the Company | Trimurti Grihanirman Pvt.Ltd.
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Ld. Pr. CA for the petitioner is present.

Heard the arguments of the Ld. Pr. CA. Petitioner has made a request
for dispensation of meeting of shareholders as well as creditors. Petitioner
has not filed the affidavit of consent of the transferee company of secured
creditors. Ld. Pr. CA for the petitioner has sought leave of the Court for
filing consent and prayed for adjournment on the ground for consulting his

clients.

Petitioner has also not filed the auditor’s report which is a statutory

requirement. Petitioner is directed to file auditor’s report by 30/11/2017.

List on 08/12/2017 for hearing.
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